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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.45 of 2004.

‘Date of Order.: This the 26th Day of February, 2004.

The Hon'ble Shri Shanker Raju, Judicial Member.
The Hon'ble Shri K.V.Prahladan,Administrative Member.

Shri Robin Khan,
Stenographer Grade-C,

Debts Recovery Tribunal,

Guwahati-7. «.. Applicant

By Advocate Sri G.K.Bhattacharyya,

- Versus -

1. Union of India,

represented by the Secretary to the

Govt. of India, Ministry of finance,
" Department of Economic Affairs,

Parliament Street, New Delhi.

2. The Presiding Officer,
Debts Recovetry Tribunal,

~Dr. B.Baruah Road, Ulubari,
Guwahati-7.
3. The Registrar, ]
Debts aecovery Tribunal,
Dr. B.Baruah Road, Ulubari,
Guwahati-7. o _ «..Respondents.

By Advocate Sri A.K.Choudhuri,Addl.C.G.S.C.

O R D E R (ORAL)

SHANKER RAJU, JUDICIAL MEMBER,

The applicant who had completed deputation with DRT

vide communication dated 12.1.2004 addressed to the parent -
department it was stated by the borrowing department that
the office needs the services of the applicant and the
applicant is also interested for extension of deputation for

a further period of one year i.e. 3rd year. The parent

“department has agreed to extend the deputation vide

communication dated 30.1.04. Vide communicatiqn dated 4.2.04
it has been informed to the parent department of the
applicant that the applicant'going to be repatriated.

2. The learned counsel for the applicant drawing our
attention to the vrepresentation of the applicant aated

4,2,04 contends that this has been done due to the late
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attendance of the applicant in office on 14.1.04. In this

view of the matter he expressed his difficulties and to

consider his genuine problem of education of the children.

The respondents are yet to dispose of the representation of

the applicant. Hence the present 0.A.is disposed of at the

- admission stage by directing respondent No.2 to dispose. of
the representation of the applicant by a detail and speaking' B

order having due regard to his represehtation dated 6.2.2004

within two weeks from today. If the applicant is still

aggrieved he shall be at 1liberty to appfoach this Court’

again.
Till disposal of the representation status quo shall
be maintained.

0.A. stands disposed of. No costs.

( K.V.PRAHLADAN ) - : ( SHANKER RAJU )
ADMINISTRATIVE MEMBER ) - JUDICIAL MEMBER
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"ORIGINAL APPLICATION NO. QF 2004
Sri Robin Khan - Applicant
- Versus -
Union of India & ors. .. Respondents

1.3.2002

22.2.2003

'3.3.2003

112.1.2004

'4.2.2004

4.2.2004

' 6.3.2004

On being selected the applicant Jjoined
Debts Recovery Tribunal, Guwahati as
stenographer Grade ‘D’ on deputation for

one year w.e.f. 15.2.2002.
Annexure-I, Page-13

Respondent authority received no objection
from the applicants parent department for
extending the applicant’s deputation by
another one year.

The applicant, in the meantime applied for
the post of stenographer Grade ‘C’ in the

. D.R.T. on deputation basis in pursuance to

an advertisement and he was selected.

On receipt of the no-objection dated
22.2.2003 the applicant was appointed as
stenographer Grade ‘C’ on deputation basis
for one year w.e.f. the date of his
joining.

Annexure-11, Page-14

The Respondent authorities requested the
applicant’s parent department to extend the
applicant’s period of deputation for
another one year.

Annexure-I1I, Page-15

Applicant’s parent department expressed
their no-objection for extending the period
of deputation of the applicant for one
year, which was received by Respondent No.3
on 3.2.3004.

Annexure-IV, Page-10

Impugned order issued by the Respondent
No.3 informing the applicant that he was
going to be repatriated to his parent
department in the first week of March.

Annexure-V, Page-17

The applicant submitted his appeal before

the appellate authorities.
Annexure-VI, Page-18-22
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI

BENCH : GUWAHATI

(An Application under Section 19

of the Administfative Tribunal Act, 1985)

O.A. NO. L%£j4/

OF 2004

Sri Robin Khan

-Versus-

Union of India and others

INDE

Annexures

Original Application
vVerification
Annexure - I
Annexure - II
Annexure - III

Annexure - 1V
Annexure - V

Annexure - VI-

. Applicant
.. Respondents

Page No.
1 =1
12
13
14
5
16
17
18 - 22

Filed by ‘
Busgh Gowar
)%JvocaAL

if,g,zooé.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
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GUWAHATI BENCH N Eb

|

(An Application u/s 19 Of The Administrative
Tribunal Act,1985)

ORIGINAL APPLICATION No.(+£> OF 2004

Shri Robin Khan
_ S/0 Arabinda Khan

Presently working as

Stenographer Grade-C in the

Debts Recovery Tribunal, |

Guwahati resident of

Christan Basti, Guwahati:5.

«. Applicant

- Versus -

1. The Union of India,
Represented by the Secretary
to the Government of India,
Ministry of Finance,
Department of Economic
Affairs (Banking Divisién),
“Jeevan Deep” Parliament
Street New Delhi:110001.

2.The Presiding Officer,Debts
Recovery Tribunal,

Dr. B. Baruah Road, Ulubari,
Guwahati: 781007.

3. The Registrar,

| Debts Recovery Tribunal,:

Dr. B. Baruah Road, Ulubari,
Guwahati: 781007.
. Respondents




1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE:-

1. Order No. DRTG/P-37/2002/90 dated
04.02.2004 issued by the respondent No.3 whereby
the applicant was informed that he is going to be
repatriated to his parent department in the first
week of March’2004 inspite of receiving no
objection for extension of deputation from his
parent department as desired for by the respondent

No.3 vide letter dated 12.01.2004.

2. Action of the authorities in not disposing
of the appeal dated 06.02.2004 submitted by the

applicant against the repatriation order till date.

2. JURISDICTION: -

The applicant declares that the subject
matter of the order against which he wants
redressal is within the jurisdiction of this

Hon’ble Tribunal.
3. LIMITATION: -

The applicant further declares that the
application is within the limitation prescribed
under section 21 of the Administrative Tribunals

Act,1985.



4. FACTS OF THE CASE:-

1. That the applicant before this Hon’ble
Tribunal is working as a Stenographer Grade-C in
the Debts Recovery Tribunal at Guwahati and is

attached to Presiding Officer of the Tribunal.

2. - That the applicant had initially joined
his services as a Stenographer Grade-III in the
office of the Managing Director, Assam Hill Small
Industrial Development Corporation Limited, Diphu,
Karbi Anglong in the scale of pay of Rs. 1,515-40-
1,635-1,935-2,715/- (pre-revised). While serving as
such in pursuance to an advertisement, the
applicant applied for the post of Stenographer
Grade-D in the Office of the Debta Recovery
Tribunal (D.R.T. in Short) and on being duly
selected he was appointed to the post . of H
Stenographer Grade-D in the scale of pay of Rs.
4,000-100-6,000/~ vide Office Order No. DRTG/P-
37/2002/212 dated 01.03.2002 on deputation basis
initially for a period of one vyear w.e.f.

15.02.2002 and accordingly he joined the post.

A copy of the Office Order
dated 01.03.2002 is annexed
herewith and marked as

Annexure-1.

3. That while serving as such the applicant,

in pursuance to an advertisement for the post of



Stenographer Grade-C in the D.R.T., had applied for
the same and he was duly selected. In the meantime,
the respondent authorities received letter No.
KANCH/PF/183/RK/Stenographer/372 dated 22.02.2003,
where in the applicant’s parent department had
expressed its no objection in extending the
deputation period of the applicant further for one
year after the expiry of his first year of
deputation.-Thereafter, the applicant was appointed
as Stenographer Grade-C in the D.R.T. vide order
No. DRTG/Apptt.1(1)/97/Vol-I11/203 dated 03.03.2003
on deputation basis initially for a period of one

year w.e.f. the date of his joining.

A copy of the order dated
03.03.2003 is ' annexed
herewith and marked as

Annexure—IIf

4, Tﬁat the applicant begs to state that
since the date of joining in the D.R.T. he has been
performing his duties diligently and to the
satisfaction of all concerned and till date there
has been no such occasion when his superiors had
ever expressed any displeasure or dissatisfaction
in his performance. When the applicant | was
completing his 2" year of the term of deputation,
the authorities vide letter No. DRTG/P-37/2002/23
dated 12.01.2004, requested the applicantfs parent

department to extend the deputation of the
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applicant for a further period of one year i.e. 3™
year w.e.f. 16.02.2004 to 15.02.2005 since the

office of the D.R.T. was in need of the applicant’s

services.
Copy of the letter dated
12.01.2004 is annexed
herewith and marked as
Annexure~III.

5. That pursuant to the letter dated

12.01.2004 (Annexure-III) from the respondent No. 3,
the parent department of the applicant i.e. Assam
Hill Small Industrial Development Corporation
Limited by letter No. KANCH/PF/183/91/KR/Steno/414
dated 30.01.2004 expressed that they had no
objection to extend the deputation of the applicant
for a further period of one vyear w.e.f.

16.02.2004as requested by the respondent No. 3.

A copy of the letter dated
30.01.2004 is annexed
herewith and marked as

Annexure-1IV.

6. That thereafter the applicant was
confident and expecting that his deputation period
would be extended by another one year. As such, the
applicant is highly shocked and surprised to
received the impugned letter/order No. DRTG/Pt-
37/2002/90 dated 04.02.2004 issued by the




Respondent No.3 informing the applicant’s parent
department that the applicant would be repatriated
to his parent department in the first week of

March®2004.

It‘will;be relevant to mention here that
onl 14.01.2004, the applicant due to unavoidable
circumstances beyond his control could not reach
office in time and thereby he cduld not attend
office duty when call for by the Presiding Officer,
D.R.T. On reaching office, the applicant came to
know that the respondent No.2 called the applicant
for some work and on not finding him the respondent
No.2 dictated order to the Registrar to take
necessary action, if needed, to repatriate him to
his parent department. There the applicant
apologized before the respondent No.2 for being
late, but it was denied. The applicant then
submitted a written apology and . also a
representation on 23.01.2004 stating the’ reasons
for being late and prayed for pardon. The applicant
came to know that the Presiding Officer had taken
the above incident seriocusly and has ordered for
repatriation on the applicant inspite of the fact

that the applicant’s service 1is required in the

DRT.

A copy of the letter dated
04.02.2004 is annexed




herewith and marked as

Annexure-V.

7. That the aprlicant thereafter on

-06.02.2004 submitted an appeal before the Presiding

Officer, D.R.T. through the Registrar (i.e.
Respondent No.2) by registered post, as the
Registrar denied to accept the same when submitted
personally and the appeal was received by the

office of D.R.T. on 16.02.2004, but till date the

appeal has not been disposed off.

A copy of the appesal dated
06.02.2004 is annexed
herewith and marked as

Annexure-VT.

8. That the applicant begs to state that
since the daté of his joining service there has not
been any single occasion when any adverse was ever
communicated to him nor there was any lapse of duty
on his part except for the incident on 14.01.2004,
which was beyond his control. The applicant further
‘states that he has not been show-caused to explain
the reason for being delay in reaching the office
on 14.01.2004 in time. Moreover the parent
department of the applicant is going through
financial crisis for the last few years and is not

even in a position to give salary to its employees.



9. That the applicant begs to state that
after getting extension for the second term the
applicant was under genuine expectation and belief
that he would be able to serve in the D.R.T. for
some more time and accordingly he shifted his large
family of dependents including his two minor school
going children to Guwahati. The applicant after
obtaining transfer certificate got his children
admitted in a school at Guwahati, the applicant’s
elder daughter is studying at Class-IX and she is
going to appear at H.S.L.C. examination in the year
2005 and his younger son is studying at Class-V and
therefore in such circumstances if the applicant is
repatriated to his parent department which is even
unable to pay the salaries of the employees
therein, the applicant would suffer irreparable
loss and injury and it will affect the education
and career of his <children and since the
authorities are intending to repatriate the
applicant in the first week of March’2004, the
applicant 1is approaching this Hon’ble Tribunal,
having no other alternative remedy and this Hon’ble
Tribunal may be pleased to protect the due interest

of the applicant by passing an interim order.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-

i) For that the impugned order repatriating
the applicant to his parent department was passed

in a most illegal, arbitrary and discriminatory



1i)

manner and as such the same is bad in law and is

liable to be set aside.

?ii) For that the respondent No.3 :by letter

dated 12.01.2004 requested the parent department of
the applicant for extension of deputation of the
applicant as the Tribunal is in need of service of
the applicant and accordingly the management of
applicantfs parent department gave their no
objection by letter dated 30.01.2004 yhich was
received by the respondent No.2 on 03.02.2004 and
on. the very next day i.e. 04.02.2004 the
repétriation order was issued. The repatriation
order did not mention any reason as to what
transpired the respondent that within one day of
getting no objection from the parent department
that the service éf the applicant was no longer
requiréd. As éuch, the impugned order is mélafide
and discriminatory and the same is bad in law and

liable to be quashed and set aside,

For that the applicant was not SHOW caused
nor explanation was called for the incident on
14.1.04 and as suCh the impugned order amount to
punishment which is sever and disproportionate to
the incident and as such the same is bad in law and

liable to be set aside.

For that the applicant’s children are in

the midst of their academic session and as such



repatriation to his department at this stage would
hamper the academic career of his children and as
such the order of repatriation sought to be given
by the authorities at this stage is bad in law and

is liable to be set aside.

V) For that, in any view of the matter of

impugned order are bad in law and liable to be set

aside.

6. DETAILS OF REMEDY E¥HAUSTED: -

The applicant on 6.2.04 submitted an
appeal before the Presiding Officer, D.R.T. (i.e.
the appellate authority through the Respondent

No.3, but till date there has been no response.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

ANY OTHER COURT: -

The applicant further declares that he has
not previously filed any application, writ petition
or suit regarding the matter in respect of which
this application has been made before any Court or
any other authority or any other Bench of the
Tribunal nor any such application, Writ petition or

suit is pending before any of them.

If 8. PRAYER:-

| It is, therefore, prayed that Your
; Lordships would be pleased to admit
| this application, call for the entire
\\-—)
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records of the case, ask the
Respondents to show cause as to why
the impugned order dated 04.02.2004
(Annexure-V) should not be set aside
and quashed and after perusing the
causes shown, if any and hearing the
parties, set aside the impugned order
dated 04.02.2004 (Annexure-V) and/or
pass any other order/orders as Your
Lordships may deem fit and proper so
as to grant adeguate relief to the

applicant.

And for this act of kindness, the applicant as

! in duty bound shall ever pray.

9. INTERIM ORDER IF ANY PRAYED FOR:-

It 1is, further prayed that pending
disposal of the application Your Lordship would be
pleased to stay the operation of the impugned order

dated 04.02.2004 (Annexure-V).

10. DOES NOT ARISE:

11. PARTICULARS OF BANR DRAFT/POSTAL ORDER IN
| RESPECT OF THE APPLICATION FEE.

(1) I.P.0 No. . jlG 378423

(ii)  Date. . 6.2 ROO4

(1ii) Issued by Guwahati Post Office.
(iv) Payable at Guwahati.

12.LIST OF ENCLOSURES

As stated in the INDEX
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VERIFICATION

I, Sri Robin Khén, Son of Arabindra Khan,
aged about -39 years, Resident of Christian Basti,
Guwahati, P.O. Dispur, Dist- Kamrup, Assam
éresently' serving as Stenographer Grade-C in the
Debts Recovery Tribunal, Guwahati do hereby verify

that the statements made in Paragraphs No.

q
L9, 8 amd T are true to my personal

-------------------------------------------------------------------

knowledge and the statements made in paragraphs No.

are believe to be true on legal

------------------------------------------

advice and that I have not suppressed any material

fact.

And I sign this verification on this .Z:1..

day of February, 2004 at Guwahati.

Place: Guwahat
Date: 26.J.R004
/zg)y ;Qag#k KAOH_

SIGNATURE OF THE APPLICANT
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APSANA BUILLHNG, - T4 FLOOR .
Dr 8. GARUAR £OAD, GUVAHATI—T

NO DR /p ‘7/7002/“\1' Dated :01-03-02

OFFYXCE OW®DDER

»

Sri Robin 1nan, Stenosqgransher Grade-IIT 4in the
scale of pay m.lS]5—40—1635—1Q35—2735/~ (Pre-revised), :
fice of thic Manging Director, Assam Hill Small Tndustrﬁes

Revelormant Corporation Lté., Dishu, Karbi Arglong 15 ‘{f {*f>»w
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fi=wr Delhi-1,

3. . *he Managing Dirsctor, ALH S,I D .C. LLd., Dighu
wWarul Anglona, Dilajie, Pin~:782460,
4. . The Accmint: astion, TaT, Guwehatl. 7,
5. ‘he Gaurd File, o
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. To
i Robin Khan,
~ ' Steno Gd. D,

DRT, Guwahatie7.

Copy.to

nn..S o= s B @ ...\.-Jb j*uk‘h.

2a ‘The under SeCy . Govt., of India, ﬁlnia
rinance, New De‘hi-lg

1. . The Secy. Cumn. Devte Officer (Admn ).

NO .DRTG/Atht 01(1 y/97/vol ,11/0)\0)
‘*‘,_o'FPICE ORDER 2
- 5ri Robin Khan, stenogranher Grade 'D‘ on deputa'tion_:
basis to the Debts Récovery Tribunal , ouwa.hati hasybeen..m!%g‘.:j i
selected for_lappgmument to the post of steno Gd.‘C' on . f‘ . :
‘deputation basis in the scale oI pay &. 5500-1‘,’15 9000/- P..M.
initially for peroid of 1 (one) year w.e.f .the. date of
his joining this deputation terms and conditions willf t
‘ regulated {h-accordance with the Deptt. of. peréiibal & £

_Q*,_v' ~,§:‘:‘

T T e

Lo ey

S 4

Lt é

3,  The Pay % Accounts Officer, Pay & Account TS
Office, Ministry of Finance. (Bank.ing). gi SRy
AGCR , Bulilding, 1st Rloor, av?}}z}. A
New Delhi=-2. ' DU v{.éi*‘ﬁm' i

4.0 The Guard f£1ile. e Ao )

T S 4!

Se The Accounts SectionDRT, Ghys M

- ¢ L. J.:- »;’
6 The Perscnal f£ile . S it
it

Re

o

Q. ¢
( smte Lo Bora )

Pegistrar. R
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. The Managing Director, B
~Assam Hills Small Industries Devt.Corporation Ltd,,
. DiphuaKarbimAnglong 'S
Sub = Extension of deputation period in: the B

Debts Recovery Tribunal,cuwahati for

a furtheg period of one year in respect
of Sri rRobin Khan,Steno,/

e
s
‘.A"‘I
£
RR
e

r\.: .~ ‘ S ir »

with reference to the subject cited above,
I am directed to infornm You that Sri Robin Khan,Steno. g
of your office on deputation basis to this Tribunal is?
going to complete his 2nd vear deputation term on

. 152,04,

%thegofficial ¥

- 4 putation?fong %furtheru QLionexyl
o Skt . PR i it YN -

You are the&e;ore requested to {kind:

TN e r 1oa™ °f~»s°nwea”’d%£%tgté@%@ﬁm%
« oo deosey
| Yours faithfully,
{SHMT . L. B ’
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LS SMALL INDUSTRIES

N,ENTC ORPORATION LTD.

Dilajee. Diphu -
JCV] OF ASSAM UMDERTAKING ) '

Pin - 782460
Grrame: INDHILLLL
Fhone: 2408 72648

To, : Ref: No KAN(‘l/PF/ms/‘
21 /RK/E8tene
5mti L .Bera, Reqiatrar /R /B vv‘97ﬁ

IDabts Recavary Tribu Nate 30,0x,04,
Quwahati - 781007, )

Sub = Rkt@nsi@n ef daputatien peried of shri R.W1han,
S?.e!‘!@. m“g—: w'eafl 15.2.04(.
Ref 1= Ne. DRTG/P=37/2002/23, dt, 124,1,04, o

Madam,

With reference to your letter number and the subject
oited above, I am directed te inform you that the Managewment

- of the Cerporatien hag ne eobjection te oxtend &apntéti@a
of Shri R.Khan, Stene, Grade-{ fer further ancther ohe yaar
We@sfo 18.2,.04 a@m requested by you under referencs.

Yeurs faithfully,

( D.C.Cchain. )
§/c.Admns .
Copy te i-

1, Shri R.Ihan, Btane, Grade-D, Debts Recoevery. Tribunalo
B .Baruah Read, Quwahati-?&loov for information . .

2. |The 1/c,A.0.,AHSIDC Ltd,, for informeticn & necessary actien

3. |The Supdt.(E),AHSIDC Ltd., fer infermat & nocessary
QCtiQno
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¥

; The Sacraetary-cum~Devt.0fficer & i/c Admn., ”."'0%-_:0" - "
§ Assam Hillg Small Industries Developmant e .
corporation Ltd., :
M Dilajee,Diphu. o ' X
‘ |1 ' 0 [T
! ‘ - - } ,
: ' S
j S . ‘ :
Sub . 1= Repatriate to parent Deptt.in rasp&ct AR !
of Sri Robin Khan,Steno. Gd,"c' e ‘;Vé‘,‘} ‘
: ook %"'-r‘,‘:w s
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Cdod

on deputation. basis in this t*ibunal Ls going to b@.‘ é‘f‘f:".%: g
repatriated to his parent Departmsent . in £irze3t$'¢m®k~qﬁ . 'éﬁ "
arch 8004. o .33§'
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Date : 06/02/04. ..

The Registrar,
Debt s Recovery Tribunal,

Dr. B. Baruah Road, Ulubaris,
Guwahat 1-781007.

Sub : Appeal. L
Ref : Order Mo. DR1G/P-37/2002/90 dtd. 04/02/04. -,

Madam,
I am highly aggrieved by the above-quoted . ‘ K
order by which I have been suddenly repatriated to -

my parent department inspite of the fact that extension i :
of my deputation period was requested on 12/61/041;hd3

My parent department has also conveyed their No Objection
to the extension. If I am repatriaﬁed at this .

stage, = -
my whole,fqmily.

iancluding my two minor school-going: ' .
children will have to face great hardship,
I am submitting this Appeal to the Hon

officer, being confident that I will g
from him.

Py

) et Y ::'W!-“f 4
and'as such’

nble Presiding 7..‘.' :
et due “J_ustj.ce,“'

_ I, théregore. Tegquest you to kind;ygpgéﬁp
my Appeal'bgfore the Hon'ble‘Prgsiding.bffi¢éf’
your favourable comments. L Co

7.

Jwit

Yours faithfully

Enclo : Appeal to the ST o
: Hon‘ble Presiding SRR FETOY
officer,dD.R.T., D
Guwahat {.
( R. Khan )
Stenographer Gr-¢
D.R.T., Guwahati
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/ | To Date : 06/02/04.

A The Hon'ble Presiding officer,
ﬁ/ ’ Debts Recovery Tribunal, )
w}// Govt. of India(Ministry of Fin&nce). ,
T/ Dr. B. Baruah Road, Ulubari, s
] : : Guwahati - 781007.

Through the Registrar, Debts Recovery Tribunal.Guwabati;'

: .Subject: Appeal. L
i Ref Order No. DRTG/P~37/2002/90 dated 04/02/04;_

i Sir,

: I may kindly be excused for taking thia }

i_‘ i  indulgence and encroaching upon your valuable tima .

o with this Appeal as X genuinely feel that a great‘ L

; . injustice has been done to me while paaaing the ;~* ?
above~quoted order without understanding the. imp;}cq-l

"tions it will have on me and my family membersa including

1f‘ . my aged parents and minor children. I am conﬂident.”
: that your goodself will give the due consideration thia'

Appeal deserves and re-consider the entire matter.

1) That while serving in the Assam Hills Small
Industries Development Corporatfon Ltd., in pursuance
to an advertisement I had applied for the post o©f
Stenographer Gr-D in this office, and on beihg aelécted.
I was, by Office order Xo. DRTG/P-37/2002/212 dated
01/03/02 issued by your goodself, appointed as a -
Stenographer Gr-D on deputation basis initially for a
period of one year w.e.f. 15/02/02, and I duly joined :
the sald post. Your goodself will appreciate that
from the date of my joining service I have been carryihg
out my duties sincerely and to the best of my abilities.-
\ . and your goodself, at no point of time, ever expresaed

| any displeasure or dissatisfaction against my ofticial
f ' duties.

o 2) 1In pursuance to an advertisement for Stenographer
' Gr-C on deputation basis, I had applied for the same,
; and on being selected, I was, by Office order No. narc/'
P ' Apptt.1(1)/97/vol.11/203 dated 03/03/03, appointed to
the post of Stendgrapher Gr-C on deputation basis for .

S
_ B
X a period of one vear. I assumed charge of the’ same ' - it

e

post and I have been discharging my duties sincerély A wa
R |  Ccomd...2) f? X

i



(contd.)

. and to the best of my abilities.

for. a further period of one year since my

were required.

>

3) That I have a large family of dependenta_giﬂj.g,}

including my aged parents and two minor children. énd vﬁ#{;i”
initially for the first year my family stayed back at

e ——— P AT,

_g Diphu. However, since I was expecting to be selected. and'f:

i . -

13 appointed as Stenographer Gr-C and I .had expected that my_.

Y RN
il . stay in Guwahati would be much longer. I shifted my

family to Guwahati in a rented accommodation and I: have
K already in the year 2003,got them admitted in a School S
f in Guwahati after obtaining Transfer Certificate £from their
_ % original school in Diphu. Unfortunately. unwittingly and '
e for reasons beyond my control, on 14/01/04 - X reached
? office about 45 Minutes to 31 Hour late for which: your'"';
goodself has already taken me to task. I, .with all
humility, explained to your goodself as to why this one
4 : lapse took place and I assured your goodaeff that £t
. ' ' would never occur acain, but your goodself, may be rightly"
‘ B 80, refused to condone this lapse on my part.. I have

e e s e B R k3 + bt e 2 e =

also submitted a representation to your goodéelﬁ on
23/01/04 explaining the entire situation and also hoping -
that with the passage of time your goodself would. geﬁ |
over the initial anger and condone the japse, if any.

on my part.

Meanwhile, in response to the Letter dated n
12/01/04 for extension of my deputation period, my parent S
department, by Letter No. xA“Y'H/P‘-‘/183/91/RK/Steno/414 ‘
dated 30/01/04 had sent their No objection to extend my
deputation and 1 was confident that my deputation would
: be extended by ancther one year. As such, I was shocked
to receive the Order No. DRTG/P-37/2002/90 dated 04/02/04 £
whereby my parent department was informed that I would be'“:f
} repatriated to my parert department in the first week of

March, 2004. e

il et e

4) I humbly submit that because oflthe atténding_,'
circumstances I was under the genuine expectation that
" my service in this august Tribunal sddck would continue,

e o 2t e —— b oo
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(contd.,) : !

.
W

for sometime and on this expectation I had shifted

my family to Guwahati, and if I am now suddenl
repatriated, I alongwith my family will face immenae

Aifficulties, and the life and career of my two minor
children. would be put to jeOpardy. _u' SRR

5) Since even on 12/01/04 your goodself felt that“’
»Ee

My services were needed and had requested for extension}
B 1Y
reason fcr my sudden

he incident 0£ 14/01/04 when

Of my deputation period, the only

this is the enly lapse in ary

a S YR
Repatriacing mez this stage when my servicea h

without giQing me
the oppurtunitv of be‘ng heard.

I, therefore, Jreray before your goodself Lo
once again consiuer my Appeal judiclously and co

if any,
to serve your goojself for at}

ndone
and allow. me_ to continue
east another year. ', '

the lapse on my part,

Yours faithfully

( R. Khan ) o
Stenographer-Gr—C‘ "
- D.R.T., Guwahati-

M e premnialig e e B

most fervently RS

.
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ACKMOWLEDGEMENT DUE CARD
To
Sri Robin Khan,
: (Stenographer,D.R T..Guwahati)
; C/o Sri Hareswar Sharma, -
T Udayachal,
Christian Bast{,
i Guwahat 1-781005. A
Fad AR AL R B S el . - . Y
!
\ K
] 1Ll
o
4 ‘ .
: From :
; The Registrar,
: Debts Recovery Tribunal
i Dr. B. Baruah Road,
: Ulubari,
z! Guwahat 1~781007.
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